
} C'./

\

In the Central Adrnini str ativ e Tribunal
Principal Bench, New Delhi

Hegn, No.R A- 368/'oo ip
DA- "S54/-'6&

Shri Gulshan Kumar Bhatia

Chief Producer, Filfns
Division

Oate: 6. 1. 199 3.

P at it i oner

V ar s u s

f? Qspondant s

CGR AH; Hon'ble l^r, P. K, Kartha» Vica-Chairman (Oudl,)
Hon'bls Pir. B.f'J, DhQundiyalj Administrative Flamber,

(Gudgefnsnt by Hon^bla Hr. P. K, Kartha, W.C, )

This R.A, has bsen filed by the original applicgnt

in OA-BBA'/BS which uas disposed of tay judqament dated

10. 11. 1992. The petitionar had sought for a dirscticn

to tha raspondents to allou him to sit in the d soartment al

axaminaticn for ths post of U»D,C, and to direct the

raspondents to publish seniority list giving him seniority

u. e.f. 3. 10. 1978. After going through ths records of tha

cas0 and hearing the learned counsel for both the parties,

th0 Tribunal cama t© ths conclusion that the aoplicant was

not entitled to the reliefs sought by him and, accordingly,

the main application uas dismissed,

2. Ue do not. S8« any good ground for re.vi@uing ths

judgement. Ue sea no arrcr of law apparent on the face

of th® judgement. The patitioner has also not brought out

any frash facts warranting its rsuisu. It may be that he
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is dissatisfied with ths dacision giv/en by the Tribunal

in which event, ths approoriate course For him uould be

to prefer an appeal in t ha Suorsme Court and not to seek

reuisu of ths judgement. TheR.A. is, accordingly,

dismissed.
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K'rthi.)Administrative Camber */ic !5„Chairman(3udl,)


